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- and Regquisitioning

[TAMIL NADU] ACT No. XXIX OF 19492

[TuE * [TAMIL NADU] ESSENTIAL ARTICLES CONTROL
© AND REQUISITIONING 3 * * * j AcT, 1949].

(Received the assent of the Governor-General on the 13th
 December 1949; first published in the Fort St. George
Gazette Extraordinary on the 15.h December 1949,

_ An Act to provide for 4f * * *] powers to control the
8 1 supply, distribution, transport and prices
of essential articles and trade and commerce therein
and requisitioning of property. '

- WHEREAS it is expedient to provide for o * = *]

powers to control the 3] ] supply, distribution,
transport and prices of essential articles and trade and

! These words were substituted for the word “Madras® by the
- Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Yamil Nadu Adaptation of Laws (Second Amendment) Order, 1969,

: 2For Statement of Objects and Reasous, see Forr St George
- Gazette Bxtraordinary, dated the 31st Octover 1949, Part IV-A,
- page 417.

This Act wos extended to the transfesred territcry by section 3
- of the Tamil Nadu Essent;al Articles Control and quisitioning
- {Temporary Powers) Amendment Act, 1958 (Tamil Nadu Act III
- of 1958) repealing the corresponding law in force i that
" territory.

' This Act was extended tc the added territories by section 10
~ of the Tamil Nadu (Added Territories) Extension of Laws Act, 1962
il Nadu Act 14 of 1962), which was deemed to have come
o force on the 26th day of January 1961 repealing the corres-
 ponding law in force in those territories.

- 8The brackets and words “(Temporary Powers)” were omitted
- by section 4(i) of the Tamil Nadu Essential Articles Control and
- Requisitioning (Temporary Powers) Amendrent Act, 1979 (Tamil
-~ Nadu Act 10 of 1979).

., %The words "‘the continuance during a limited period of”” were
omitted by scction 2, ibid.

. 5The word “production,” was omitted by section 2 of the
- -Madras Esscntial Articles Control and Requisitioning (Temporary
- Powers) Amendment Act, 1952 (Madras Act XTIl of 1952),

. 8The words *‘the continvance during a fimited period of” were
. omitted by section 3 of the Tamil NMadu Essential Articles Control
- and Requisitioning (Temporary Powers) Amendment Act, 1979
(Tamil Nadu Act 10 of 1979).
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commerce therein and requisitioning of property ; It is
hereby enacted as follows :— |

f(Shortittle, 1. (1) This Act may bs call:d the 2T¥mil Nadu}
extent and cOM" pocential Articles Control and Requisitioning3[ * * #].

tl.
mencementl: Act, 1949.
(2) It extends to the whole of the YStatc of Tamil
Nadu]. .
5[(3) Tt shall ccme into force at once O * * %
* ok % *E K * % * ]

- 1 These words were substituted for the words “Short title, extent,
commencement and duration™ by section 4 (i) of the Tamil Nadu
Bssential Articles Control and Requisitioning (Temporary Powers)
Amendment Act, 1979 (Tamil Nadu Act 10 of 1979). :

2 These words were substituted for the word “Madras” by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969,

8 The brackets and words *“(Temporary Powers)” were omitted - |
by section 4 (ii) of the Tamil Nadu Essential Articles Control and
Requisitioning (Temporary Powers) Amendment Act, 1979 (Tamil

Nadu Act 10 .of 1979).

4This expression was substituted for the expression *‘State
of Madras” by the Tamil Nadu Adaptation of Laws Order, 1969, .
as amended by the Tamil Nadu Adaptation of Laws (Second Amend-

ment) Order, 1969.

5This sub-section was Substituted for the original sub-section (3)
as subsequently amerded by section 2 of the Tamil Nady Essential
Articles Control and Requisitioning(Temporary Powers) Re-enactin
Act, 1956 (Tamil Nadu Act VI o1 i¥voy. 1amil Nadu Act VI of -
1956 was deemed to have come into force on the 26th January 1956, -

8 The words, fig ires angd letters ‘*and shall remain in force up to -
and inclusive of the 25th January 1979”7 were omitted by section
4 (iii) of the Tamil Nnadu Essential Articles Contro} and Requisi--
tioning (Temporary Powers) Amendment Act, 1979 (Tamil Nada
Act 10 of 1979), The life of this Act had been extended from time
to time by Tamil Nadu Acts TII of 1958, 2 of 1963, 4 of 1966, 22 of
1966, 20 of 1967, 1 of 1969 and 9 of 1974 ; and this Act wag made
permanent by Tamil Nadu Act10 of 1979. o _
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-2, In this Act, unless there is gnything repugnant Definitiors.
- in the subject or context—

(a) “essential” article” means any of the articles
~specified in the schedule to this Act ana any other article
- which may be declared by the 2[State] Government by
‘ootified order to be an essential article,

(0) “notified order” means an order notified inthe
$Fort St. George Guzette

| (¢) “undertaking” means anyundertaking by way of
any trade or busincss and includes the occupation of
handling, loading c¢r unloading goods in the course of
transport.

3. (1) The *[State] Government so far as it appearsto powers to
them to be necessary or expedient for maintaining, in- control pro-
“creasing or securing supptlies of essential articles or for duction,supply,
arranging for their equitable distribution and avajlability distribution,

.55, ] .
at fair prices "l ] may, by notified order), prices of emen-
rovide for regulating or prohibiting the 3¥[ { fial artictes.

supply, distribution and transport of essential articles
nd trade and commerce therein.

- (2) Without prejudice to the generality of the powers
. conferred by sub-section (1), an order made thereunder
- may provide—

4[(a) I

1This sub-section was omitted by section 4 (iv) of the Tamil
Nadu Essential Articles Control and Requisitioning (Temporary
owers) Amendment Act, 1979 (Tamil Nadu Act 10 of 1979).

2This word was substituted for the word “Provincial” by the
\daptation of Laws Qrdar, 1950. .

3The words “or for directing, maintaining or increasing the
production of any esscntial article” and the word *“production”
“wpera omitted by section A1) of the Madras Esscntial Articles Control
-and Requisitioning (Temporary Powers) Amendment Act, 1952
(Madras Act XTI of 1952).

~ 4Clause (a) of subscction (2) in clause (5 was omitted
by sectlon 4 (2), thid.

*Now the Tomil Nadu Government Gazelte.
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_Powers) Amendment Act, 1952 (Madras Act XIIT of 1952), .~
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(b) for controlling the prices at which any essential
article may be bought or sold ; -

(¢) for prohibiting or regulating by licences,
permits, or otherwise the storags, distribution,transport,
disposal, acquisition, use or consumption of any essential
article ;

(d) for prohibiting the withholding from sale of
any essential article ordinarily kept for sale ;

(e) for requiring any person holding stocks of an
essential article to sell them at fair prices to specified
persons or class of personsor inspecified circumstances;

(f) for regulating or prohibiting any class of
commercial or financial transactions relating to any eSsen=
tial articic, vhich inthe opinion of the YState] Govern-
ment are, or if unregulated are likely to be, detrimental
to the public interest ;

(g) for collecting any information or Statisties
with & view to regulating or prohibiting any of the afore-
said matters ;

(h) for requiring persons engaged inthe ¥ 1
supply or distribution of, or trade or commerce in, any

to maintain and allow in§pectic'-n of or produce for inspec~
tion any books, accounts and records relating to their
business, and to fornish any other information relating

thereto § | o

@) for regulating the processing of any essential
article j _

() for exercising over the whole or any part of an -
existing undertaking, suchfunctions of control and subject
to such comditions, as may be specified in the order §

(k) for any incidental and supplementary matters, '
includingin particuler the entering and search of premises,
vehicles, vessels and gircraft, the seizure by a person |
authorized to make such search of any article in respect

1 This word was substituted for the word “Provincial® o
Adaptation of Laws Oxder, 1950, el by the,

2 The word “production” was omitted by section 4 (2 P
Madras Essential Articles Control and Requisitioning (Tgl%l;’jr‘al;;ﬂ,

7
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- of which such person has reason to belicve that a contra.
. ventijon of the order has been, is being or is about to be
- committed, the grant or issue of licences, permits or other
documents, and  the charging of fees therefor.,

7

4. (1) If, in the opinion of the 'State] Government, it is Powers of
necessary or exnedient so to do for meintaining, increasing requisitioning
orsecuring supplics of any essentialarticle or for arranging and acquisition.
for its equitable distribution and availebility at fair prices
| ] the Z[State] Government may, hy
order in writing, requisition any property, .. ~vable or
immovable, and may make such further orders as appear
to them to be ncoessary of expedient in connexion with
- such requisitioning :

Provided that no property used for the ﬁurpose of
religious worship shall be requisitioned under this section:

Provided further that buildings solely used for resi-
deatial purposes shall not ordinarily be requisitioned.

(2) Wherethe }{State] Government have requisitioned
any property under sub-scction (1), they may use or deal l
- with the property in such manner asmayappeartothem |
- tobe expedient and may acquire it by serving on the
“owner thereof, or where the cwner is not readily traceable
‘or the ownership is 1in dispute, by publishing in the
*Fort St. Gecrge Gazette, a notice stating that the [State]
Government have decided to acquire it in pursuance of
this section. ‘

(3) Where a notice of acquisition is served on the
owner of the property or is published inthe *Fort St.
- George Gazette, under suo-secuon (), then, at the beginn-
- ing of the day on which the notice is sc served or publis-
" hed, the property shall vest absolutely inthe '[State]
Government free from 4all encumbrances and the period
of requisition thereof shall end.

| 1This word was substituted for the word. ** Provinciai” by
the Adaptation of Laws Order, 1950, ,

-~ 3The words, *‘or for directing, maintaining or increasing the
oduction of any essential articles”, were omitted by section § of

e Madrag Bssential Articles Control and Requisitioning (Temporary
_Powers) Amendment Act, 1952 (Madras Act X12J of 1952).

. ®Now the Tumil Nadu Government Gazetie.
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.. Paymentof 5 1f * * ¥ * ]

o compensation, : B _ _ _

- 2[(1)] Whenever in puisuance of section 4, any
[movable or immovable property] is requisitioned or
acquired, there shall be paid compensation determined in
the manner and in accordance with the principles herein~
after set out,that isto say,—

(a) where the amount of compensation can be fixed
by agreement, it shall be paid in accordance with such
agreement ;

(b) where no such agreement can be reached, the
y[State] Government shall appoint; as arbitrator, the
District Judge or Subordinate Judge having jurisdiction
over the area *[in which the movable property is requisis

. tioned oracquired or}in which the immovable property
is situated, . |

Explanation.—For the purpose of this clause, the
expression “District Judge™ includes a Judge of the Madras
City Civil Court. |

(¢) At the commencement of the proceedings
before the arbitrator, the *[State] Government and the .
person $0 be compensated shall state what in their respec-
~ tive opinions is a fair amount of compensation,

[(d) Thearbitratorin making hisaward shall have
regard— |

(i) inthe case of movable property, to its market
value ; | |

. (i) in the case of immovable property, to the Cen
provisions of sub-section (1) of the section 23 of the Land Act [
Acquisition Act, 1894, so far as the same can bs made of 18}
applicable and to the fact whether the acquisitionis of a
permanent or temporary character :

1 This sub-section was omitted by section 3 (i) of the Tamil Nadu
Essential Articles Control and Requisitioning (Temporary Powers)
Amendment Act, 1950 (Tamil Nadu Act XVIII of 1950).

2 Sub-section (2) was re-numbered as sub-section (1) by id.

' 8 The.. -vords were substituted for the words “immovable
pi . perty” by section 3 (if) (a), ibid. ' ' o
4This word was substituted for the word “Provincial” by the
Adaptation of Laws Order, 1950, ' .

5These words were inserted by section 3 (ii) (&) of the Ta
Nadu EBEssential Articles Control and ReQuisitit)m(in)g (Tcmpbr?lryl-
Powers) Amendment Act, 1950 (Tamil Nadu Act XVIiI of 195(Y,

8 This clause was sybstituted f ot ._ o
3 () (e), ibid, uted for original clause (d) by sectiox
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| Provided that where any property requisitioned is
- Subsequently acquired, the arbitrator, in any proceedings

. inconnexion with such acquisition, shall, for the purposes

of this clause, takeinto consideration the market value of
the property at the date of the rcquisiticn as  aforesaid
and not at the date of 1ts subsequent acquisition.] |

(e) An appeal shall lie to the High Court against
the award of an arbitrator where the value of the sub-
ject-matter in dispute in appeal is two thousand rupees
and above. |

| Explanation.—In the case of periodical payments
-the value of the subject-matter in appeal shall be deemed
“to be five times the amount in disput: calculated for one

(f) Saveas provided inthis sectionand in any rules :
-madeuncerthis Act, nothingin any law for the time being
in force relating to arbitration shall [apply to arbitrations
under this section.

| *[(2)] The *[State] Government may, with a view to
requisitioning or acquiring any property under section 4,
by order— | o
(@) require any person to furnish to such authority
as may be specified in the order such information in his
possession relatingto the propertyasmay beso specified ;
(b) direct that the owner, occupler or person in
possession of the property shall not, without the per-
mission of the ZState] Government, disposc of it or where
the property is a building, structurally alter it or where
the property 1S movable, remove it from the
premises in which it 1s kept, until the expiry of such neriod
as may be specified in the order.

6. (1) Where any property requisitioned under this Release from
Act is to be released from such requisition the 2 State] requisition.
Government or any person generaliy or specially autheri-

' zed by them in this behalf, may, after such inquiry, if

" any, as they or he may in any case consider it necessary

1 Original sub-section (3) was re-numbered as sub-section (2)
by section 3 (i) of the Tamil Nadu Essential Articles Control and
Requisitioning (Temporary Powers) Amendment Act, 1950 (Tamil
Nadu Act XVHI of 1950). |

2 This word was substituted for the word “Provincial” by the
Adaptation of Laws Order, 1950.
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. (1) The {[State] Government may, by notified order, Dclcgation

Government, to exercise any one or more of the powers -
vested in them by or,under this Act except the power
mentioned in section 19, in relation to such matters and
ubject to such restrictions and conditions, if any, as may
b4 spec;ﬁed in the order, "

. (2) The exercise of the’ powers delegated under sub- -
sectlon (1) shall be subject - to control and revision by
the *{Statc] Goverpment or by such persons as may be
mpowered by them in that behalf. The Y[State] Goverp-
. ment shall also have power to conirolanc revisc the actsor .
_'-'proceedlngs of any persons 0 empowered. S

the Central Government .or any other competent in force of
“authority—
‘<. .. (@) under any of the provisions of the Defence- of’

zette was mforce lmmedlately before the commence-
'trofthtsAct Tl . ope e

: (b) under any of the provisions of sections 3, 4and
f (i) the Madras Essential Articles Controland Reqmm- _

tioning (Temporary Powers) Act, 1946, or (ii) that Actas > - -
$6. dpplied .to, #[the Pudukkottai Siaie]vnder the 3Foréign %"

ntioned. Act wasin force at'the relevant time, or (iif)the’
adras - Bssential - Articles .Control and Requisitioning'-
' (Temporary Powers) Ordinance, 1949, if  the order:was .~ .-
ot _;fol:_oe 1mmedzately before the commencement of tlns S

tll, in so far asit oould vahdly have been made by the
{State] Government under this ‘Act, continueinforceas
it has been made by the '[State] Gove nment underthe -
toV sions of this Act and remain untilit is superseded or

Je——

This word was s%bstligtse(;l for the word “Provincial”’ by the
ation of Laws Qrder, e el

; IggI‘l'u::,se words were substituted for the words*the Pudukkottal and
anapalle States™, by-clause 3 of and the Schedule to, the Madras*
daptation of Laws Order, 1954.°.

-8These words were substltuted for the words “Extra-Proncial
m'isdlcuon Act™, by section 4 of, and the Third Schedule. to, the _
Faintl Nadu Repealing and Amendmg Act, 1957 (Tamil Nadu -Act;. . -

‘xxvomsn L R
.-“6..

_9 (1) Bvery order made by the }[State] Government or Conﬁnm

sdiction Act] 1947, on the footing that the first«:: W’s?&--»

aulhor:ze any officer or authority subcrdinate tothe ¥[State] ‘ of P°W“3- -

existing orders,

nd:a Rules in respect of any of the matters specified in - -
ections 3, 4 and 7 which having been notified inthe Official - e
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_.,.___-_momﬁed bythe competcnt authonty under the provnszons S
ofthis Act ; and all appointments mede, licencesor permits ,
SO issuedy regulauons made and ditections given ubcer any
S such order shall also continue in force unnlouperseded or .
e modlﬁcd bythe competem authonty T

Explanatton. -In thls sub-section, ‘*Official Gazette" i
‘means,and shallbe deemed always to have meagt, the =
Gazette of India, ke Fort St. George Gazette*or any D:smct_.
Gc:'.,tte published inthe 1[State of Tamil N?du]

(2) The ¥State} Government may, if they consader 1t'~.-

expedient so to do, fromiimeto time, modify or annul any.:.

- order, appointment, licence, per mit, regulallon or direction .
| cpeclﬁed in sub-sec‘ ion ( )

:B&ect | of 10 Anyorder madeunder secticn 3, section 4o.r sectlon S
10 c;&soi“t!ee;s 7 or continued under section 9 shall have eflect notwit he
S oith: stent o+inding anything inconsistent therewith contained in any.

' , enactment other than this Act or in any instrument having
ﬂiect by virtue of any enac1mcnt other than tl:us Act’ B

\ i ;ll. (l) Evcry author ny or oﬁ’icer who ma kes any ordgr
._blwation. m_ writing in pursuance of any of the provisicns of this Act
hallinthe case of an orderiof 4 general nature affectinga’”
‘class of persons publish such orcerby a nouﬁcauon in'the
“manner prescribed byru les made under this Actand insuch
‘manner as may, ini the opinion of such euthority or o filcer
~bejbest ‘suited for informing the persons whem the order s iV
concerns. . Wherethe orderis not ¢fa general nalure,thq
-author:ty or officer may serve the order or cause it to be
-served onthe person concerncd-- . S

...;.:i'rhns expression . was substltuted for the ex ressr m{
M, b the Tt o Adepaon of T
a a t
- ment)Order, 1969. u Adaptation of Laws (Second /
- . :SThisword. was substntutedfort e “ "
Adaptation of Laws Order, ,1950. h word ﬁovmcial b.'f i

‘Now the Tamil Nadu Government Cazette,
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b) by scndﬂng him an authentwatcd copy of the
. POS’ i or |

. (c) where the person cannot be found, by leavmg-l
enticated copy of the crder with some adult male
member of his family or by affixing it to any part of the
¢8 in which he is known to have last resided or
Garriedon busmess cr per sonally worked for gam. o

(2) Wherc any p;owsmn of this Act empowers an
authority or officer to take action by notificd order the,
provisions of su b—se ction (1) shall not apply in relation to
suc order.

1_2 (l) If any person contravenes anyorder madeunder Peralties.
section 3 orsection 4 or section 7 (1) (@) or continucd under

section 9, he shall be punishable with impiiscoment for a

ferm Whlch may extend to three yecais or with fine or with

both ; and, if the order so provides, any Count trying such

Co! traVentlon may direct that any propeity in respect of

which the court is satisfied that the order has been contra~
vened,shall be for feited to the 1[State] Government :

Provxded that where the contravention is of an order-
relatmg to an essential article which contains an express
provision in this behalf, the Court shall make such
_dl‘e(.uon unless for reasons to be 1eccrded in wr iting, it is

(2) Where any f,ssentlal article is scized under the
autherity of an order made vnder this Act o1 continued
under section 9 and su ch order provides for 1hc forfciture

éa tmvened such forfelture may, whether or pot any
rosecttionisinstituted foi a contravention of the crder, be: .
Hudged by the Coll:cter of the district or P:e%xdencv |
awn.in which the seizure was made, and any forfeitore
dged shall, subject only'to an appral which sball
the __I[State] Government be ﬁnal,
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: Pr_ovided that an Ia'djudic_:at:i on of forfeitlu' und.e
- this sub-sectior: shell be no bar to the prosecution or
* punishment of any personunder smb-secj:ipp(l_) s e

oot (3) Notwithstanding anything contained in section 3;
- . 7 ofthe Code of Criminal Procedure,!898,*it shall be lawful:
I for any tMagistrate of the first class specially empcwered:;
- by the ?[State] Government in this behalf and for anjy
Presidency Magistrate to pass a sentence of fine exceeding
one thovsand rupees ou auy perscu convicted of contrave:
ning an.O1der made undex this Act Ofr.COn-ﬁmlﬁd_.llnde;
|
|

section 9.

~ (4) Ifanypeisonto whom any provision of anyordes
made under this Actor continued under section9 relates, or
“to whor. any such provision'is addressed or who is in
occupation, possession or control of anyland, building,
vehicle, vessel or other thing to which such provision

relates— . S

- » @ » . . N - o . - .
; (a) fails, without lawful authority, or ' excuse,
l - ~himself, or inrespect of auy land, building, vehicle, vessel

or other thing of which he isin occupation, possession

or control to comply, or to secure compliance, with such

provision, or | : Lo

L | (b) evades or attempts to evade, by any means,
Rl such provision, | - G
e ~ he shall bedeemedto have contravened suchprovision ; and
in this Act, the expression “gontmwnﬁonu-___With-_ﬁ-:-: P

grammatical variations shall include any such failure’

- evasion or attempt to evade. R Ty

Abetzent and 2, Any person who attempts to contrz;i;' eo bets )
o agsigtan~s of ...~ yp P ene orabets or
“ .. eontraventions.

attemptsto abetor does any act preparatorytc a contravens.
tion of an order made under this Act or contintied under
 section 9 shall be.deemed to have contravened the order

and any person who knowingor havingreason ahl{scausﬂt?

© *Now the Code of Criminal Prd_cédufe, 1973 (Central - Act-2
1974), section 29. o s

tAccording to clauses (@) and (¢) of sub-section (3) of ‘secting

of tLe Code of Criminal Procedure, 1973 (Central ggt_z,bﬁ‘f?g%)
“which came into force on the 1st April 1974, any.reference;. to

Magistrate of the first class shall be construed as a reference to

Judicial Magistrate of the first class and any reference toa. Presid oy

~.o . Magistrate shall be construed as a reference to a M litan
.. Magistrate. T e h apglian

. . . . - . \\" il LR
.. /@ This word was substituted for the word “Frovinc

R

. Adaptation of Laws Order, 1950.
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¢ that any other person is contravening any order
under this Act or continued under secticn 9, gives
her person any gssistance with intent thereby to
| .. hinder or otherwise intesfere with his arrest, - -
ial or punishment for the 'said contravention, shall
o -be deemed to have confravened the order. .

4, .If the person who cofitravenes or is decmied ‘to Offences by
vene an order made under section 3, séction 4 pr*--Fdergtlm A

s
H

gtion 7 or continued under section 9 is a company of
ther body corporate, every'director, manager, secretary™

v other officer or agent thereof shall, unléss he proves. = . -
hat the contravention took place without his krowledge .
hat he exercised all due diligence to prevent such <. -
vention, be deemed to be guiltyof such contra- - -

28

‘15, No Coutt shall take cognizance of any offence Cognizance of -
unishable under this Act except on a report in writing offences. -
Jof the facts constituting such-offence made by a person . .
Vwho'is a public servant as defined in section 21 of the . :

8. Indian Penal Code. RER . :

g

16; Where any person is prosecuted for contravening Burden of
ny6ider made under this Act or continged under section9 proof. -~ .
ich prohibits him from doing an act or beingin posses~ =
nof a thing without lawful authorityor excuse or with-
“outa permit, licence, certificate or permission, the burden
f proof that he has such authority or excuse or, as the
sé may be, the requisite permit, licence, certificate
permission shall be on him.

'17. (1) No Court shall, in any cuit in whichthe validity Savings . a8
f an order issucd or action taken under this Act is into orders.
eéstion, have power to issue any injunction, whether |
permanent or temporary, so as to restrain. the 1[State]
Government or any authority or officer empowered by rt

inder this Act from executing or carrying ou: ~ny order
.passed by them or by him under this Act, ¢r in any way

nterfere with or affect such order. -

| “ Nothing contained in this section shall be deemed to |
“prévent the Court from granting in the suit any relief by S
v2y of compensation to which the party may be entitled. -

1,
Adaptation of Laws Order, 1950,

This word was substituted for the word “’Prqvincial" by the




86  Esseatial Articles Control [ 1949 :":’T.Ni‘Ac‘tfim
: ~ and Requismomng : | o

_ (2) Where an o:der purporis to have bcen mad’

- 'signed by any authorltym excrcise of any power conf

.~ by or under this Act, a Co rt shall, within the’ meanin
- :-of the Indian Ev:dence Act, 1872 p:esume that _

" was 50 made by that authorlty : b

. zProtectnon - 18. (1) No smt, prosecuuon c cther legalp oceedin
PR of action shall lie against any person for anythmg which isin goo

taken under faithdone or intended to be done in pursuance’ ofan; |
- the" Act,, made vnder sectlon 3 sectlon 4 or secuon 7 ox;
under s|=ctlon 9 “

(2) No sult or othcr legal proceedmg shall ll

thel[State Government for any damage caused or like
~ be caused by anything which is in: good faith done:
mtended to be done in pursuance cf any order made undé
_';-: ‘section 3, sectlon 4 or sectwn 7 or. contmued
< -sectzon 9, - T e R0

; 1) The 1[Sta.te Government may, by‘ notificatic
,_to maxgm the ort St. George azette,* make rulesfor. the p
rules of carrying into eﬁ'ect the provnsnons of this Act.

- ) In part:cular and without PtﬁJUd‘w t° h°
A fgeneral!ty of the foregomg power, such rules may prowde
for—-

-_ (@) the procedme to be followed in. arbxtratnons-«*
under this Act;

o - '\ (b) the prmclples to be fallowed m ap po ni
. costsof proceedings before the arbitrator and on appeal,

& sv%i‘&gand 20. (1) Any raleor order madeor deemed orpurpdrtln

i D.to have been made, any notiticaton issued or deemed ¢
purportlng to have been issued, any decision, aWary
direction given or deemed or purpm ting to have been glven,

- any.action or proceeding taken or deemied or purporting
to have been taken, or anything done or dcemcd or pt: e

' portmg to have becen done—. - |

| (a) under any provzsxon of the Madlas Essentra
Articles Control and Re Quisitioning (Tcmpozaxy Power‘l
- Act, 1946 (hereinafter in this section and in section 2?5

E refeired to as_the said Act), and in forcc xmmed:a Iy
 b:fore the 1st October 1948 cr . i

1 This word was substituted for the wﬂrd “provincial™ |
-Adaptation of Laws Order, 1950, o ovin m! R rhe

- - ®gNow the Tamil Nadu Government Gazette, W e
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L (b) on or after the Ist October 1948, under any
provxsmn of the said Act or of the said Act as amended by
Madras Act I of 1949, on the footing that the said
7 Act or the sald Act as so dmended was in force at
_the relevant time, or : ‘

(o) under any provision of the said Act as applied to
Jﬂﬁ}lt ‘[ the Pudukkottai State] under the Foreign Jirisdiction
Act], 1947, on the footing aiorcsaid or’

:-. (d) under any provision of the Madras Essenhal .
iOrdl Artlcles Control and Requisitioning (Temporary Powers) |
ke VI Ordinance, 1949 (herema ter in this sectlon :eferred to’.

as'the said Ordmance)

shall subject to any subsequent modifi;ationot canoellation |
thereof purpetting to have been made on or after that
-.daté under tae said Act or under the said Act as amended -

- a8 aforesaid on the footing that the said Act or the said

Act 28 so amended was in force at the relevant time, or
made under the said Act as applied to®[the State aforessid]

on that footing or the sald Ordinance, be decemed to be a

ule or order made, notification issued, decision, award or
“direction given, action or proceeding taken, or thmg done
"under the corresr)ondmg provision of this Act,

,;_-:.'_(2) Any l1ab1hty or penalty 1ncurred or decmed or
putporting to have bzen incurred, any pumshment
awarded or deem=d or ‘purporting to have béen awarded,

and ;| any prosecution  commenced . or deemed or
rportxng to have been commenoed—

" (4) under any prowsmn of the said Act before the V
't Octob\.r 1948 or | B .

% 3 These words were Substntuted for the words “the Pudukkottai and

snganapaliee States”, by clause 3 of, and the Sohedule to, the
V ‘cigras Adaptation. of Laws Ordet, 1954, . ;
2 These words ware substituted for the words "thra-Provmcial
urisdiction Act”’ by section 4 of, and the Third Schedule to, the Tamil -
Jadu Repealing and Ammdmg Act 1957 (Tamil Nadu Act XXV of -
957)t

3-These wards were s.lbsntuted for the words “the Stétes at‘ore- .

1id”, by section 2 of, and tho Schedule to, the Madras Adaptation
of Laws Order, 1954. :
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S (b) onor after the 1st October 1948 under anypro- .-
O vision of the said Aci or of the said Act as amended by
-~ Madras Act 1 of 1949, onthe footing that the said Act or
- the said Act as so amended was in force at the relevant -
).time’ or S . S S

- (¢) under any provision of the said Act as aﬁplféd -
to Ythe State aforesaidf onthe footing aforesaid, or -

(d) under any provison of the said  Ordinance, .

shall be decmed to have been incurred, awarded, or com-
. menced under th: corresponding provision of this Act. :*

o n-,d:m;ﬁty for__" 21. 1) No ISuit, prosecution or other legalprooeedmg
R .‘i&:;:. etc-sshall lie in any Court against any officer or servant of the .
0 Cexpiry of [State] Government or any person acting under his -
.0~ Madras Ac%d;recthn or aldmg or _asszstmg bhim—. . SERNED I

1946, .. (g) for, or on account of, or in respect of, any
- seatence passed, or any 1act ordered or done by him'in’
- exercise of any jurisdiction or power purporting to have
" been conferred on him by or under the said Act or thesaid
Act as amended by Madras Act I of 1949 or the said “Act
as applied to 3[the Pudukottai State] 4[under the Foreign
. Jurisdiction Act, 1947}, or - . S

| ~ (b) for cartying out any sentence passed by dny
. Court in exercise of any such jurisdiction or. power as

B g)—i No suit or other legal proceeding shall lie against.
*the ¥[State] aGovernment-for;' or -on account -of, or in
«-respect of, anyact, matter or thing whatsoever, purpo ing
“to have been done in pursuance of or ander the'said ‘Act
-or the said Ac’ as amended as aforesaid or the said Ac
- as applied to [the State -aforesaid]. . e i

ot . : R -
i S e e
T

L af 1 'lfl&esel; véor{'!s ‘;.-’er;? S‘&bslgit‘ged dfgr the words “tho .S';:a,tes
.. ~aforesaid” by section 2 of, and the Schedaule to, the Madras: Adaptae .

-tion of Laws Order, 1954, - 7 asA apta
/% .2 This word was substituted for the word “Provincial” by the
~Adaptation of Laws Order, 1950. rvncm by, the
and Banganapalle States”, by section 2 of, and:the Schedils:
"Madras Adaptation of Laws Order, 1954, - dqle_

‘e -4 These words were inserted by section 4551@;:,&5({. the. Th
“~%8chedule to, the Tamil Nadu Repealing and Athendinigt"ymi-,;_l%;?
| (Tamil Nadw Act XXV of 1957, ¢ o Amending A, 195
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Oy

as applied to *[the State aforesaid,] was not or might not
ve¢ been in force at the relevant time. S

22. The Madras Essential Articles Control and

- Requisitioning (Temporary Powers) Act, 1946, the Madras

gy Bssential  Articles Control and Requisitioning . (Tem-
Ordi- porary Powers) Qrdinance, 1949, and the Madras Essential
ee VI Articles Control and Requisitioning {Temporary Powers)
199 Act, 1946, as applied to 2[the Pudukkottai State] under

A

‘['I;HE' SCHEDUEE

[ See skCTION 2 (a)]

“Electrical encrgy]

aid* by section 2 of, and the Schedule tc, the Madras Adaptation
f Laws Order,1954. L -

" #These words were substituted for the words “the PuduKottai
Cand Banganapalle States” by #bid. .

Tamil Nadu Repcaling <rd Amending Act, 157 (Tamil Nadu Act
XXV of 1957). .

Bssential Articles Control and Regquisitioning (Temporary Powers)
original Schedule as amended by the Madras Act XHII of 1952,

. 5

3) Sub-sections (’1) a"nd_:('g) shall ha\(é effect altho ug L
d Act or the said Act a5 so amended or the said Act .

-

Repeals,

o the #[Foreign ™ Jurisdiction ~Act] 1947, are' hereby

1 These words were substituted for the words ‘‘the Staies afote- .

8These words were substituted for the words “Extra-Provincial. -

AThis Schedule was substituted by section 3 of the Tamil Nadu
Amendment Act, 1954 (Tamil Nadu Act XXXVI of 1954) for the
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I[TAMIL NADU] ACT No. Il OF 1958,

[THB YTAMIL NADU] ESSENTIAL ARTICLES CONTROL AND
REQUISITIONING  (TBEMPORARY POWERS)
| AMENDMENT Act, 19581 -

: [Rebeived the assent of the President on the 20th March
- 1958 ; first published in the Fort St. George Gazette
Extraordinary, on the 22nd March 1938 (Chaitra 1,1830).] -

An Act further to amend the [Tamil MNadu| Essential
Articles Contro! and Reqaisitiouing {Temporary Powers)
Act, 1949 ang (o extend that Act to the transferred
territory in the “[State of Tamil [Maau], i

\WHERBAS it is expedient further to amend the }{Tamil
Nadu] Essential Articles Control and Reouisitioning
(Temporary  Powers) Act, 1949 (![Tamil Nadu] Act
XXIX of 1949), for the purpose hereinafter appearing
and to extend that Aci (o the transferred territory in the
3[State of Tamil Nadyl; |

BE it enacted in the Ninth Year of the Republic of
India as follows : — .

Short title. 1, This Act may be catied the Y Tamil Naduo] Essential
Articles Control and Requisitioning (Teniporary Powers)
Amendment Act, 19587

Amendment 2, In section {, sub-section (3), of the *Tamil Nadu]}
gf section 1, Fssential Articles Control and Requisitioning (Temporary
Ag};?;i;{ggf;; Powers) Act, 1949 (![Tamil Nadu] Act XXIX of 1949),
- 1949, for the words, figures and letters “the 25th January 1958”,

the words, figures and letters * the 25th January 1963 ™
shall be substituted. - |

S P

1 Ti...e words were substituted for the word “ Madras™ by the
Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamil Nadu Adaptation of Laws (Second Amendment) Order, 1969,

2 For Statement of Objects and Reasons, see lort St George
%‘;zette Extraordinary, dated the 10th March 1958, Part 1V-A, page

8 This expression was substituted for the expression * State of
Madras” by the Tamil Nudu Adagiation of Laws Ornder, 1969, as
amended by the Tamil Nadu Adaptation of Laws (Second Amend-
ment) Order, 1959,

4 This expression was substituted for the expression ' Madras
Act™ by the Tamil Nadu Adaptation of Laws Qcder, 1970,

I o R SN R T S Y



- " y.ithe Tamil Nado Adaptation of Laws Order, 1970.

1,9 58 T'N‘ Act III] Essential Artzcles Control and 763 T
R"’q””m"”mg (T emporary Powers) Amendment

o 3- (1) The YTamil Nadu] Esseniial Articles Control gxtension of
- and - Requisitioning (Temporary Powers) Act, 1949 4{';‘;‘;’(,‘(}';25}’
([Tamil Nadu] Act XXIX of 1949), as in force 1mmedxate1y 1949 to the
~before the commencement of this Act and as amended transferred te;
- by this Act (heremafter in this section referred to as the ritory, fepeals
~said Act), is hereby extended io, and shall be i in lorce, ard SﬂVlDSS ;

i, the transf‘erred territory.

(2) Any law correspondmg to the said Act in force
in the transferred territory immediately before the com-
- mencemeny of this Act including the Travancore-Cochin
- Electricity Supply Surcharge Act, 1955 (Travancore-

. Cochin Act XIV of 1955) (heremafter in this section
 referred to as  the correspondmg law) shall ‘Stand-
) repealed on such. commencement. |

(3) The repeal by sub-sectlon (2) of the correspond-'
mg _law shall not affect—-

. {a) the previous operation of the correspondmg
-law or anything done or’duly suffered thereunder ; or

(b) any penalty, forfeiture or punlshment in-
-_ ’curred in respect of any offence committed agamst the -
‘corresponding law ; or '

(¢) any mvestlgatlon legal proceedmg or remedy
in respect of any such penalty, forfeliure or pumshment
as aforesaid ;

_and any such’ uwest:gcztxon legal proceedmg or remedy
may be insti*uted, continued or enforced and any such
penalty, forfeiture or pumshment may be ;mposed as if
- thlS Act had not been passed . -

(4) Subjact tothe provisions of sub-sccuon (3) any-
thmc donc or-any action taken, including any appoint-
 ment or delagation made, notification, order, instruction
. or direction ‘ssued rule, regulation or form framed, .
cartificate granted or registration effected, under - the._;'-_-._--f

" corresponding law shall be deemed to have been done. .
" or taken under the said Act and shall continue in force
"~ accordingly, unless and until superseded by- anythmg-_-.f
'done or any actmn taken unde1 the said Act.. _

o 1These ‘words were subsututed forthe word “MadraS”b th'
Tamil ‘Nadu Adaptation of ‘Laws Order,” 1969, as amended by
o thie Tam:lNadu Adaptation of Laws (Second Amendment Qrds

1969, _ L :

" is.__-xpressaon was subsntutcd fOr the expres°1on ‘fl_\_{ad Act" _
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(5) Unless the context  otherwise requires, the
_;___si[Tamll Nadu] General Ciauses Act, 1891 (1[Tamil Nadu}

o tAct. X of 1891) shall apply for the interpreiation of the
- said Act as extended to, and in force in, the transferred
S tcrrltory.

L (6) For the purpose of facilitating the apphcatmn
- of the said Act in the transferred temtory, any court or
. other authority may construe :ho caid Act with such
+ o . -alterations not affecting the substance as may be necessary
. ©- . . or proper to adapt it to the mattcr before the court or
LN oth.er authomy

(D) Any referelm in the sald Act to a law whlch is

not in force in the transferred territory shall, in relation

~ to that territory, be construed as a reference to the law,

if any; in force in that territory corre»pondlng to the law
referred to in the said Act,

(8) Any reference in any law which continues to be
in force in the transferred territory after the commence-
ment of this Act to the corresponding law shall, in relation
to that territory, be construied as a reference to the said
Act or as the case may be, to an order duly made under
the said Act.

- Explanation:—For the purpose of this section, the
expression ** transferred territory ” shall mean the Kanya-

kumari district and the Shencottah taluk of the Tlrunelveh-
‘district,

N kepcal 4, The - tdras Essential Artlclea Control and Requm-
tionir~ (Temporary Powers) Amendment Ordinance, 1958 -
(Madras Ordlnancc If of 1958), is hereby repealed 3

1 These words were substituted for the word * Madras” by the
- Tamil Nadu Adaptation of Laws Order, 1969, as amended by the
Tamll Nadu Adaptation of Laws (Sea.ond AmendmcntJ Order, 1969, :
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TAMIL NADU ACT NO. 10 OF 1979.%

THE TAMIL NADU ESSENTIAL ARTICLES CONTROL
AND REQUISITIONING (TEMPORARY POWERS)
AMENDMENT ACT, 1979. o

[Received the assent of the President on the 21st March,
1979, first published in the Tamil Nadu Government
Gazette  Extraordinary on the 22nd March 1979

 (Panguni 8, Kalayukti (2010—Tiruvalluyar Aandu)).]

An Act further to amend the Tamil Nadu Essential
Articles Control and Requisitioning (Temporary
Powers) Act, 1949.

BE it enacted by the Legislature of the State of Tamil

Nadu in the Thirtieth Year of the Republic of India as
follows :— . o

Short ti:le.  1.This Act may be called the Tamil Nadu Essential
Articles Control and Requisitioning (Temporary Powers)
Amendment Act, 1979,

2.4, [The amendments made by these sections have
already been incorporated in the principal Act, namely,
the Tamil Nadu Essential Articles Control and Reguisi-
tioning (Temporary Powers) Act, 1949 (Tamil Nadu Act
XXIX of 1949).]

Coastructionof 5§ Any reference to ¢ Tamil Nadu Essential Articles
.‘FTf;;f{;";I;‘;lu Control and Requisitioning (Temporary Powers) Act” in
Essential any Act or inany rule, notification, proceeding, order,
Articles Coatrol regulation, by law or other instrumeni made or issued
and under such Act shall be construed as reference 1o “Tamil

Requisitioning . g 1 el T by
(Temporary Nadu Essential Articles Control and Requisitioning Act™.

Powers) Act™.

Repeal, 6. The Tamil Nadu Essential Art|iclw Control and
Requisitioning{Temporary Powers)Amendment Ordinance,
1979 (Tamil ‘Nadu Ordinance 4 of 1979), is hereby
repealed. P

1

&-I'rd;:.'Statement of Objects and Reasons, see Tmﬁ' Nedn
Government_ Gazette Bairaordinary. dated the 22pd Pebruary
1979, Pars IV-Section 1, Page 39, _

| i
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